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ORDINANCE No. 29 of 2017

THE KERALA PIJBLIC SERVICE COMMISSION (ADDITIONAI
FIJNCTIONS AS RESPECTS THE SERVICES UNDER THE

'WAQF BOARD) ORDINANCE, 2017

Promulgat€d by the Governor of Kerala in the Sixty-€ighth Year of
lhe Republic of hdia.

.AN
ORDINANCE

to pfovide for the exercise oJ certain additional functions by the
Kerala P blic Senice Commission as respects the Administrative
Ser.vices under the Waqf Board.

Preamble. WHEREAS, it is expedient to provide lbr the exercise of
certain additional functions by the Kerala Public Service Commission as
respects the recruitment and appointments of officels and employees in the
Adnrinistrative Services of the Waqf Board and their conditions of s€rvice;

' AND WHEREAS, the L€gislative Assembly of the State of Kerala is not
in session and the Covemor of Kerala is satisfied that circumstances exist
which r€nder it necessary for him to take immediate actionj

Nu\r. THFRHoRL. in exercis€ of the powers conferrcd by clause (l) of
Article 213 of the Constitution of India, the Governor of Kemla is pleas€d
to promulgate the following Ordinance:-

l. Short titte an.l commencemeil.-( I ) This Ordinance may be
called the Kerala Public Service Commission (Additional Functions as
respects the services under the Waqf Board) Ordinalce, 2017.

(2) lt shall come into. force on such date as tbe Govemment
may. by nolificarion in tbe Gazette. appoinr.



2. Definitions.-In this Ordinadce, udess the cotrlext otherwise

requires.

(a) "Coveament" m€ans the Government of Kerala;

(b) "Public Service commission" means the K€rala Public Service

Commission:

' (c) "services" means tfie services under the Waqf Board:

' (d) "Waqf Board" means the K€i:ala State Waqf Board esablished

under sub-s€ction (l) of section 13 of the. Waqf Act, 1995 (Central

Act 43 of 1995).

3. Funcrionr of the Public Service Commission in rcspect of
A.lministratire Senices aniler the rfsqf Board.-(l) Notwithstandilg

anythiog contaitred in atly Act, ruler or regulations regarding the

recruitment and conditions of service of officers and employees of the

Waqf Board, it shall be the duty of the Public Servic€ Commission to

prepare select list of candidates belotrging to Muslim religion foa

appointment by direct recruitment of all officers ard employees in tle
Administrative Services of the Waqf Boad.

(2) The waqf Bo6rd slull consult th€ Public servic€ CosmissioL-

- (a) on matt€rs !€lating to dir€ct rccruitment to the posts ulder

the Administmtive Services of the Waqf Board;

(b) on the principles to be followed in maLing appoiDtrnents

by direct rccruiuuent to the post! under the Administmtive servic€s und€r

the Waqf Board and on lhe suitability of candidates fot such aPPointnents;

and it shall be the duty of the Public Service Commission to advice on

any matt€r so referred to them:



Prcvided that the Govemttrellt rnay make rules speci&ing the matters
in whicll either generally or in any panicular case o! class of cases or iD
any particirlsr circumstances, it shall not be necessary for the Public
Service Coffirission to be consultedl

(3) In the case of any difference ol opiaion between the
Public Service Commission and the Waqf Boaid on any matter,
lhe Waqf Board shall r€fe. the matter to the Govemrnent and the decision
of the Govertunent thereon sh8ll be final:

Provided that the Govedrm€nt, beforc takillg a decision against the
advice of the Public Service Commissionr shall refer lhe matter to the
Public Sewice Commission.

4. Power to na*e iales.-(ll'f\e CovernmeDl may. in consukation
with the Public Servic€ Commission and the Waqf Board make rules fo!
carying out the purposes of this Ordinance.

(2) In prnicular. ard wirhour prejudice ro the generality of rhe
foregoing powel such rules may plovide for,-

(a) the procedure to be followed by the Waqf Board for
consultation with the Public Service Conoldssion;

(b) sny matt€r which is incideotal to, or necessary for, the
pupose of coNultatioD with the Public Service Commission.

(3) Every rule made under this Oidinarce shall be lai4 as soon as
may be after it is made, before the Legislative Assembly while il is iD
session for a tot6l peri,od of founem days which may be comprised in
one sessioir or il t*o successive s€ssions and if. before th€ expiry of rhe
session in which it is so laid, or lte session imn€diately foliowins the
tegislative Ass€xnbly makes any modification in drc nrle or decides tha-r lbe
rule should not be made, the rule shall thereaftq have effect only in such
modified form or be of no effeat, as the case may b€, so however, that
any such modification or annulment shall be without preiudice to the
validiry of anything previously done under rhar rule.

P. SATHASryAM,

GOWRNOR.


